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A M 

(By H4bn ib le Mr .Justice U.0 .Srivastava, 

The applicant, who was working in the 

Ord once Factory, Kanpur, was suspended vide ere,  

dat d 15.2.91 . A charge sheet was served on him 

en .6.91. Since Olen the enquiry had net prof 

the applicant made a number of representations 

pra ing that either the enquiry may be concluded 

or e may be reinstated in service but nettling h' 

bee done so far. As the charge sheethas already 

bee served, there appears no geed ground for qua.. 

of he charge sheet at this stage but the respendent 

a directed to conclude the enquiry within a period 

of three months from the date of communication of 

th s order. The applicant shall fully co.-operate 

wi h the enquiry and will net create hurdle in the 

wa by moving application after application for 

de I aping the matter in the nature of demanding this 

do ument or that document. If despite full co- 

• ration by the applicant, the enquiry is net 

c nc luded wittivrthe aferessid period, the suspension 

• er shall stand revoked. With these observations, 

t;es application stands disposed of finally. No 
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